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[Secretary-General)

agreed without any amend-
ment. to the Textiles Commit-
tee (Amendment) Bill, 1972,
which was passed by the Lok
Sabha at its sitting held on
the 13th November, 1973".

MR. SPEAKER: Shri Raj Bahadur
will make a statement later on...
(Interruptions) Let us see to it later
on.

11.56 hrs.
ELECTION TO COMMITTEE

JoINT CoMMITTEE ON OFFICES OF

PRroFIT
SHRI PATTABHI RAMA RAO
(Rajamundry): I beg to move:

“That the members of this House
do proceed to elect in the
manner required by sub-rule
(3) of rule 254 of the Rules of
Procedure and Conduct of
Business in Lok Sabha, one
member from among t{hem-
selves to serve as a member of
the Joint Committee on Cffices
of Profit for the unexpired
pertion of the term c¢f the
Committee vice Shri Dharni-
dhar Basumatari resigned
from the Committee.”

MR. SPEAKER: The question is:

“That the members of this House
do proceed to elect in the
manner required by sub-rule
(3) of rule 254 of the Rules of
Procedure and Conduct of
Business in Lok Sabha, one
member from among them-
selves to serve as a member
of the Joint Committee on
Offices of Profit for the un-
expired portion of the term of
the Committee vice Shri
Dharnidhar Basumatari re-
signed from the Committee.”

The motion was adopted.
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11.58 hrs.
MATTER UNDER RULE 377

ACTION TAKEN BY GOVERNMENT ON
BHARGAVA COMMISSION'S REPORT
ON SUGAR NATIONALISATION

MR. SPEAKER: Shri Pandey.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): It is seven months.
since the Bhargava Commission ¢n
sugar nationalisation has submitted
its report to the Government but the
Government was not in a position to
inform the House regarding the vari-
ous actions taken in this regard with
the result that the canegrowers,
consumers and sugar workers are
finding themselves in a great dilemma.
The Crushing season has started ard
the canegrowers' ussociation is asking
for Rs. 15 per quintal 2s the minimum
price for cane. So far this has not
been announced. The Tariff Commis-
sicn has already submitted its report
to the Government. The sugar mag-
nates are trying hard to sce that the
sugar price is increased. No national
sugar policy was announced in this
House; no cane price has been announ-
ced. The Minister should come with
a statement on sugar policy for the
season.

PROF. MADHU DANDAVATE
(Rajapur): When is there going to be:
a discussion on this? T should like to
know from the Minister. Notice under
193 had already been decided upon.
so that all the aspects can be dis-
cussed. The Business Adviscry Com-
miltee has already decided.

SHRI S. M. BANERJEE (Kanpur):
The U. P. Government has announced
{hat the increase will be only one
If the Minister makes an an-

rupec. . .
nouncement 1 welcome it, provided the
Government is prepared to increase
it, as demanded. by Rs. 3. I fully

support Mr. Pandey. Before the elec-
tions it should be nationalised. I-am
told that the sugar magnates do not
want it before elections.. (Interrip-

tions)
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DEY:. A suggestion has been made
by Prof. Dandavate that the 193
notice  should be taken up. I am

raising a matter of policy. I want the
sugar pclicy to be announced because
the crushing season hag started; the
price of cane must be declared. Tariti
Commission has_already submitted its
report and the sugar magnates are
trying hard to increase the price of

sugar. What is the policy of the
Government. Unlesg the policy of the
Government comes up befcre the

Kouse, how 195 could crop up her-?
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MR. SPEAKER: This was under
nele 377. 1 have not ailowey a
cebate,

PROF. MADHU DANDAVATE: Tne
Buriness  Advisory  Cominitlee has
taken a d-cision that a  discussion
should be allowed under rule 193. 1
am only suggesting that the discussion
shoud be held as early as possible.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): As regards
the sugar policy for 1973-74, Govern-
ment has already taken a decision. A
statutory minimum price has been fix-
ed and the price continues to be the
same ag it was last vear, ie. Rs. 8 for
85 per cent recovery, with a premium
of 9.4 paise for every 0.1 per cent in-
crease. Partial control will continue
this year also. A higher price for
s1earcane is being paid and will be
paid as it was paid last year. As the
house knows. in some States alreadv
a decision has been taken, U.P. Gov-
ernment has announced in consultation
with the millowners that Rs. 12.25
weuld be paid in the region to the
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east of Lucknow and Rs. 13.25 in the
region to the west of Lucknow.

238

The final report of the Traiff Ccem-
mission has been received only recent-
ly and it is under consideration. As
for the Bhargava Commission, an in-
terim rcport on  nationalisation and
cther issues was received. We asked
for certain clarifications from the
Commission. We have recently receiv.d.
some clarifications, Government is
considering that report. The final
repcrt is  yet to be submitted. It is
likely to be submitted by the end of
December,

MR. SPEAKER: I think we shculd
have some discussion. By what timez
will you bring it?

PROF. SHER SINGH: Godvérnment
is considering th< interim report. After
Goveramcnt has considering it, it will
be laid cn the Tabhle. Then there can
12 a discussion.

MR. SPEAKER: We need not wait
for that. We confine it earlier also.

12.04 hrs.

RE. TAKING PHOTOGRAPIIS FROM
THE GALLERIES

MR. SPEAKER: 1 just wan'ed to
invite vour attenticn to a2 maiter about
wi.ich I have been feeling a littie per-
turbed. When the hon. Member
rasid this question about photegraph-
ing in the gallery. I enquired and found
that there wis no permissionn from this
office. It was some confusionn cn be-
half of some protocol and some digni-
tarivs of foreign countries. There is
alwavs a special gallery for the foreign
dignitaries. 1 exactly do not know
who were the dignitaries. But I as-
sure vou that whenover they come to
witness the proceedings of this House,
they are most welcome, and we al-
ways roauest them to come and sece it
There was no disrespect or anyvthing
meant like that. It was for the first
time that somcbody came for pho‘o-



